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IN THE CENTRAL AMINISTRATIVE TRIBUNAL, JALPUR BENCH, JALPUR]

DA 16772003 | DATE oF ORDER; 020612003
Sher Sindh son of Shmf. Ram Math aged aout 45 yz2ars, rasident of
Malviya Nagar, Jaipuri Presently posted as H;@;D‘E‘Wice Prin cipal,
Institute of Hotal Management, Sikar Road, Bani _raz::'., Jaipur'd

3.’3 Jo Applicantid

~ VERSUS
v Union of India through Secretary Touriswm, Ministry of

Tourism, Government of India, New Dalhiy Tpansport Bhawan,
Parlianent Strest, New Delhil |

b Institute of Hotel Management, Catering Technology and
Applied Hutrition, Bani Park, Sikar Road, Jaipur through its
Chairman, Sec¢retary Tourism, Goverament of Rajasthan, S@eretariat,

Jalpup:#

-
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3¢  Shri A.K Singh, Principal/Secretary, State Institute of

Hotel Management, Jodhpur, Poly Technic Campus, Jodhpur'd

Y30 Respandents’
Mr# IR Singhi, Counsel for the applicantil

Mry Amod Kasliwal, Counsel for respandent No¥ 23
Hane present for other respandentsi¥

CORAMY! |
Hon'ble Mr. Justice G{LY Gupta, Vice Chairmanj

Hon'ble Mr) GG Srivastava, Membar (Administrative)

PER MR, JUSTICH GiL. GUPTA
Through this QA, the applicaat calls in question the
order dated 314152003 (Annexure A/1) vhereby respandent NoW 3

took charge from Mril AXY Srivastava, the then Principald It is
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and so h2 could not be given charge in prefarence to the applicant?

2% Rply has been filed wherein it is stated thst applicant is
not eligible to hold the post of Principalll

3 B joinder has also baen filedi

4% Tha leamed counsel for the applicant states that for the
present his client will b2 satisfied if a directim is given to
the official respondent/compstent authority to disposa of the

representation, vhich the applicant may file, within fixed time
[
1imit? The leamad counsel for the respondant. has no objection

in giving such directions}

#  Gmsequently, the competent awuthority is directed to e
consider 4nd dispose of the represent ation of the applicant, if

filed within five days from today} Thé rapresent atim b2 disposed

of within ten days fram the date of receipt of the ropresentationd
A speaking ordex b2 passed and the applicant b2 informed about the
same within five days thereaftery

6% The Application stands disposed of accordingly’d
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(G,Co SRIVASTAVA) (G,L. GUPTA)
MEMBER (A) VICE mumm




